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b5.2002. 	Pass over for the day. 

49-24 
List the case on 13.5.2002. 

bb 	'. 
• 	

-13.5.02 
,f 	List on 21.5.2002 for admission as 

• 	. 	 prayed by the * learned counsel for the 

Applicant. 

Member 	 Vice-Chairman 
mb 

21.5.02 	 List* the matter on 3.5.2002 as prayed 
• 	 • 	thy learned counsel for the Applicant. 

• 	

: 

Member 	 Vica-Chai man 
• 	 • 

tub., 

V 

y 	 I 	•• 	• 



0.A. 145 of 2002 

3.6.02 	aiSt on 19.6.02 to enable the appliant 
to o$ain nec4sary instructions. 

Member , Vjjan, 

lm 

17.6.32 	List on 24,5.2002 to enable the 

parties to obtain necessary instructions 
on the matter. 

Member 	 ice-Chairm*n 

tub 

24.6.02 	 On the prayer of Mr. U.K.Nair, 

learned counsel appearing on behalf of 

	

- 	 the applicant, the case is adjourned. L,ist 

I 	again on 17.7.2002 for orders. 

- 

Mer 	. . 	Vicehaian 

	

-- 	mb 
List orf V6.a,2002 toenable the 

• 	. 	 'applicant to obtain, rfecess.ary , instructions 

on the matter. 	. 	.. 	. 

L 	 1 . • 
Iember 	i'> 	 \!ice-Chai•rman 

mb 	 . 
16.8.02 	 List again on 30.8.2002 to enable th 

.applicant to obtain necessary instructions. 

\A 
Plember 	 . 	ViàeChairman 

mb 

4 

	 30 . 8 . 02, Hear Mr.5.$arma lrned, counsel 

for the' applicant and also Mr.N.K.Mazwfl- 

dar leaçned counsel for the respondents. 

Office toshow the name of Mr.M.K 

j4azumdat as the learned counsel for the 

responderts. List on 3.10.02 fororders. 

Vice-Chairman 
Im 



	

- 	 0.A. 145/2002 

• 	 3.10 .02 	It has been stated by MrS 1Sarma 9  

learned counsel for the applicant that 

	

2 	 the applicant has been instructed not 

to press the application in view of the 

subsequent development. 

The application is accordingly 

dismissed on withdrawal. 

	

/ 	 l 

C L 
Member 	 Vice-Chairman 
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THE. CENTRAL Af*1iNISTRAfTVE TRIbUNAL 	UWAHA1J 	BENCH 
 

L GUWAHATI 

An application under section 19 of. thCentral 
	Aminis- 

trati.Ve Tribunal Act, 	1985) 	 '. 

S7 . 

OF2ØØI 

BETWEEN 

Smti 	Prahhawati DeVi, 	 . S 

wife of Shri 	KK,Tiwri 	. 	. 

S  

No. 	115 Helicopter Unit, 

Air Fôrce 	Tezpur. 	 - 

'S 

.... 	LI 

VERSt5IS- 

:i. 	Union df- India. 
f 	 - 

S . 	
. 	

Represented by the Scret.ary to 

the Govt. of India, Ministry of 

Human Resources Dvelopmeflt, 

New Delhi. 

2. Kendriya VidyalaYa Sangathan, 

through the Commissioner, 

- 	

Ke-ndriya Vidyalaya Sangathafl 

- IS, 	Inst.itutioflal Area, 

. 	 Sahee-d Jeet. Singh Marg, 

New Delhi 	
- 

Contd. - 
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3. 	The Assistant ,Commi.ssi.oner 

Kéndriya Vidyalaya, Sangathan. 	 - 

Guwahati Region, Maiigaon 

• Chaiiaii 	Guwahti-12' 

-4. 	The 	Principal, 	- 

Kendrilya Vidyalaya No. 2 Air 

• 	 - Force 	Tezpur. 

RESPONDENTS 

PARTICULARS OF THE APPLICATION 	-. 

1-. PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPLICATION IS MADE : 

This 	application is made against 	the 	order 

dtd.. 	244..22 which was rece.id by the 	applicant 	on 

-. 	
4.5.2002 from 	the 	Respondent -no. 	4 	terminating 	her 

service. This application 1s - àlso directed against:. the 

• 	 • 	• action of 	the 	respordents in 	not 	regularising 	- her 

• 	service pursuant to decisions rendered'by 	the: 	Hbn'ble 

• 	• 	 Gauhat. High 	Court. 	 .• 	
- 	•; 	 -• 

• 
21 JURISDICTION OF THE TRIBUNAL 	• 	- 	 • 

-• 	 - 	 . 	- The. 	-applicant 	further - declares , 	that 	the 

subjedt matter of the case is within the juisdicti.on-of 

the Administrative Tribunal. 

::ontd.,, 	- 	- 

O. 
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3 .. 	 LIMITATION 

The applicant 	declares that the instant 

•appuication has been filed within the J.imitation period 

prescribed under section 21 of the Central Administ.ra 

t.ive Tribunal Act, 1985. 

4. 	FACTS OF THE CASE: 

4.1 	That the applicant is a cit.ien of India and 

a's. such he is entitled to all the rights privileges and 

protections guaranteed by the Constitution of India and 

laws framed thereunder, 

42 	That the appl icnt was initially appointed 

on a Trained Graduate Teacher (IGI) in Hindi under the 

Kendriya Vidyalaya Sangathan (KVS) way back in July 

1991, and by now she has completed about 11 years of 

service. Her educational qualification in M.A. 8..Ed. Now 

the respondents by issuing the impugned order dtd 

24..4.202 have sought to terminate her service without 

any authority. The aforesaid bopy of the order dtd. 

244..2002 (received by the applicant on 45.22) was 

issued by the Respondent No. 4 and t.hrough this appi'ica-

tion, the applicant has challenged the, legality and 

validity of the aforesaid order dated 24..4..2002. 

4,3 	That the applicant vide C)ffice Memorandum 

Contd...  
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-4- 	 sai 

dtd.. 26.7..91 got her initial appointment as TGT (Hi.ndi) 

in Kendriya Vidyalaya Sangathan and she was posted at 

Kendriya Vidyalaya No..2, Air Force Station, Tezpur. 

Since the date of entry in her service she has been 

continuing in her said post without any interruption and 

to the sat.isfaction of all concerned. Although her 

aforesaid appointment was sated to be on ad-hoc basis 

but in fact same was pursuant to a DPC and she was 

continuing on a euhst.antive vacancy and all along her 

service has been t.reated as regular. 

'S 

A copy of the aforesaid Office tlemorandum 

dtd5 267..91 is annexed herewit.h and 

marked as ANNEXtJRE-1. 

44 	That the applicant, begs to state that taking 

into consideration her educational qualification she is 

qualified to hold the post. of PGT and in fact at the 

time of her initial appointment those qualifications 

were taken into consideration by the selection commit-

tee. it is pertinent to mention here that although she 

was appointed as a .rGT, but the respondents used t.opay 

her the salary at the scale prescribed for Primary 

Teacher (PFT). To that effect she preferred numbers of 

'representations to the concerned authority, but same is 

yet to evoke any response from the respondents. In fact, 

applicant is also qualifi.ed to hold the poet of PRT 

under the Fespondent.s. 

Contd ... I- 
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4.5 	That the app)..icant begs to state that in the 

year 1992 the respondents sought to terminat.e her 

service and being apprehensive of such termination the 

applicant, along with some other similarly situated 

persons preferred writ petition before the Hon'ble High 

Court which was regist.eredas Civi). Rule No.. 646/92.. At 

the initial, stage itself the Hon'ble High Court was 

pleased to pass an interim order protecting the service 

of the applicant ad the said interim o"rde.r was subse-

quently made absolut.e while disposing of the writ pe't.i 

tion by an order dtd. 22..8.96. In the said writ eti.ti.on' 

the respondents did not cont.est and no affidavit in 

opposition was flied by them and the Hon'hle Court, held 

the statement made in the writ petition to he true. 

copy of t:heaforesaid order 	dated 

22.8.96 is annexed herewith and marked as 

NNE.XURE-2. 

4..6 	•. 	That 	the applicant hegs.tost.ate that the 

aforesaid writ pet.it.ion was allowed by the Hon'hle High 

Court vide order dtd.. 22..8..96 and in the said writ 

petition the applicant made her contention that. she was 

appointed 'by a regular process of. selection.. However, 

inspit.e.. of such a position the respondents have appoint-

ed her on ad-hocbasi.s keeping open the scope for adopt-

ing hire and fire poLicy.. 

:ontd...  
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4,7 	That in the mean time number of writ pti 

tons were f'led by similarly stuafed employees of 

Kenriya Vid.yaiaya Sangathan and.those writ petitiors 

were disposed of with a direction towards the respon-

dents to afford an opportunity to those, emp].oyees f o r'-  

their regularisatj,on, Again, the 'Hon'.hie High Court 

dealing with one similar matter as re.portedjn'.1994 (.1) 

GLR 187 (Kndriya Vidyalaya Sangathan Vs. Sri Lat.ifa 

Khatun) isued a direction for formult.j.on of a'scheme. 

• for regularisation of ad-hoc teaching and non-teaching 

staff of KendriyaVidyalay'a Sangathan, Following the 

afot'esajd decision number of writ 'appeals were disposed 

of by the Honble High Court by, the Judgement and Order 

dtd. 13.9.94 incorporating therein the scheme formulated 

by Kendriya Vjdyalaya. Sangathan and erdôrsed the same. 

A copy of the said Judgernent and order 

dated 13.9.94 is annexed herewith and 

marked as ANNEXIJE-3. 

4.8 , That the applicant begs to state that leaving 

aside the aforesaid Judgement her case is fully covered 

by the Annexure-2 .Judgement and order dtd. 22.8.96 

passed in Civil Rule No, 646 of 1992. Be it stated here 

that against the aforesaid Judement and order dtd. 

22.8.98 the Repondehts preferred writ appel which .wü 

Ccrntd., 

/ 



numbered as Wri.t Appeal No.. 58i/96 The Hon'ble High 

Court vide ft's JudgeEnent. and Order dtd; 3.1...3..200® was 

• 	pleased to dismiss the s'ai.d writ.appal pre+erred by the 

• 	Ke.ndriya Vidyalaya Sangathan for non proseCtiOn. It is 

further stated that. inspite of having knowledge about. 
/ 

such dismissal the respondents did not take any step to 

revive the said wri.t appeal and by now same has attained 

it's finality.. 	. 

S 

A copy of the aforesaid order 31 .3..2ø 	is 

annexed herewith and marked as (ANNEXURE 

4.9 	That the applicant begs to state that itaking 

into considerat.ión the above Judgement passed by the 

Hon'bl.e High Court her service is required. to be regu-

larized. It ic further stated that even thecase of t.he 

applicant was required to be regularized t.aking into 

consideration the scheme prepared pursuant Judgement. ,  of 

the Hon'ble High Qourt.by taking into account her quali-

fication. However, the repondents have not yet initiat-

ed any step for regulari.sation of her service whereas 

similarly situated employees have been given thehenef it 

of . reguiarisation. It will not be out of place to men-

tion here that. the repondent.s have even not paid her 

due.saiary. asGT.. This smackes. malafide and coloura-

ble exercise of power by t:he. Respondents.. Even the 

Respondents have chosen not to consider the case of the 

Contd .. . 1- 
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applicant taking into considerat.ion the said scheme and 

the aforesaid exercise of power by the Respondent.s are 

per-se illegal and violative of Article 14 and 16 of the 

Constitution of India. 

41.0 	That the applicant begs to state that in the 

midst of aforesaid happenings the respondents issued an 

order dt.d. 7.1,2000 purportedly as per t.elephonic in-

struction of the Assistant. Commissioner, Kendriya Vidya-

laya Sangathan, by which the service of the applicant 

was terminated w.e.f. 7.1,2000. In the said order of 

termination the Respondent no,. 4 did not. mention any-

thing regarding deiegat.ion of power for such termination 

and took such drastic action on the applicant. It is 

further stated that the Respondent No. 4 being the Prin-

cipal of thesaid schoolhas got no authority to issue 

such termination order. 

A copy of the said termination order dat.ed 

73:2000 is annexed herewith and marked as 

ANN EXIJRE-S 

.11 	That the applicant begs to state that 	the 

aforesaid order dtd. 7,1.2000 was the subject matter of 

O.A. No. 9/2000 wherein this Hon'ble Tribunal, while 

admitting was pleased to pass an interim order on 

11.1.2000 suspending the operation of the order dt.d. 

t::ontd ... 1- 

qt 
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7.1.2000. In fact., on the strength of such interim order 

she is continuing in her service. In the said O.A the 

Respondents have filed the written statement controvert-

ing the statement made in the O.A. The basic contention 

of the respondents in the said written statement was 

that the Hon'ble High Court in writ, appeal No. 58.1. of 

1996 passed an interim order dtd. 8.1.97 suspending the 

operat.ion of Judgement and Order dt.d. 22.8.96 passed in 

Civil. Rule No. 646 of 1992 and action on the said inter-

im order only, the respondents have terminated her 

service. It may be mentioned here that the written 

statement filed by the respondents did not contain the 

order dtd. 31.3.200. In that view of the matter the 

applicant submitt.ed her rejoinder indicating the fact 

that the writ appeal No, 581 of 1996 has been dismissed 

vide Judgement and Order dtd. 31.3.2000. Apart from that 

in the rejoinder the appl.i.cnt has highlighted an 

order dtd. 31.7.2000 by which a Memorandum dtd. 

27.7.2000 was forwarded to the applicant. In the said 

Memorandum dtd. 27.7.2000 the respondents have comrnuni-

cat.ed the decision for consideration of the case of the 

applicant who was also one of the petitioner. 

A copy of the aforesaid Order 	dated 

31.7.2000 enclosing the order dtd. 

27.7.2000 are annexed herewith and marked 

as ANNEXURES-6 & 6A respectively. 

Cont.d,: I- 



U 

- 10 

4.1.2 	That the applicant: begs to state that the 

Judgeme.nt and Order dtd. 15,898 passed in Civil Rule 

No. 11.41 of 1.998 and 39 other similar cases the Hon'ble 

High Court has given direction to the Respondents to 

consider the cases of the petitioners therein. The 

aforesaid direction is yet to be implemented by the 

Respondents. In fact, as per their own decision taken 

vide order dtd 2772000 the Respondents are yet to 

impJ. ement the said Judgement. The aforesaid were the 

averments made by the applicant, in her rejoinder filed 

in O.No, 9/2000. 

Instead of repeating the contentions the O.A. 

W.S. and rejoinder the applicant craves leave of this 

Hon'ble Tribunal to rely and refer upon the statements 

made therein and 3ccordingiy she prays before this 

Hon'ble Tribunal for a direction towards the Registry Of 

CAT, Guwahati to place the case record of the O.A. No. 

9/2000 at the time of hearing of the case. 

4.1.3 	That the Hon'hle Tribunal after hearing the 

parties to the proceeding was pleased to allow the said 

O.A. vide Judgement. and Order dtd. 9.5.2001. In the  

said Judgement the Hon'ble Tribunal while setting aside 

the impugned termination order made it clear that the 

applicant who• is also eligible to hold the post of 

P.R.T. and in case of any difficulty her case for P,.T. 

may he considered. 

+ 	 Contd .. . 1-' 
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A copy of the aforesaid Judgement and 

Order dated 9.,5.2001 is annexed herewith 

and marked as ANNEXURE-7 

4.14 	That the respondents against the said Judge- 

mint and Order dated 9..5..21. passed in O.A. No9/2000 

preferred writ petition before the Hon'bie High Court 

and same was numbered and registered as W.P..(C) No 

743 2/ 2Q0 .1. 

It is pert.inent to mention here that the said 

tLP(C) No., 7432/201 has been disposed at by the Hon -

ble High Court on the day of admission itself, taking 

into consideration a Judgement and order dated 1.9..2..202 

in W.,P.(C) No. 976/201. and 977/2001 

415 	That at the time of disposal of the W.P(C) 

No 	7432/2001, not.ices were not issued to the present 

applicant, and highlighting the fact the applicant has 

preferred Review Application before the Hon'ble High 

Court, The said Review application is still pending 

before the Hon'hle High Court. 

Instead of repeating the contentions made in 

the said Review Applicat.ion the applicant craves leave 

of the Hon'ble Tribunal to rely and refer upon the 

statement, made therein at the time of hearing of the 

case 

Contd... 
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copy Of the aforesaid Review application 

is annexed herewith and marked as ANNEX-

URE-8. 

4.16. 	That the respondens during the pendency of 

the said proceeding now have issued the impugned order 

dated 24.42002 and the ApplicAnt.h.as  been served With 

the sane on 4.5.202 by the Principal. K.V..No.,2 Tezpur.. 

It is pertinent mention here that the applicant was on 

leave w.,e.f 16.4.2002 to 3..5.2002 and in fat she, was 

not allowed t.o resume her duly on 4.5.2002 in view of 

the order dated 24.4,2002. 

copy of the said order' dated 24,4.2002 

is annexed herewith and markedäs ANNEX-

URE-9. 

4,17 	That the 1  app1icat begs to state that the 

respondents have acted illegally in issuing the afore-

said impugned order and same is violative of the Judge-

ment and Order passed in W.A. 581/96. In fact thel matter 

has been finally settled by the Hon'.ble High Court in 

its Judement and orderdated 3 1 . 3 . 2000 in W.A. 581/96. 

Taking it-ito consideration, the issue involved rgardihg' 

termination now in any view of the..cannot be reopened by 

the respondents and on the score alone 	the impugned 

order 	is not sustainable in the eye of law and . liable 

to be set aside and quashed. 	. 

Cont.d,. .1- 
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4.18 	That as stated above the copy of the impugned 

order dtd. 24.4.2002 has been served on the applicant 

on 4.5.2002 it.h a malafide intention so as to prevent 

her from seeking any remedial measure.. In fact from 

4.5.2002 summer vacation in the school was started. 

Apart from that her father in law expired in the month 

of April 2002 for which she could not come down to 

Guwahati at the earliest.. However, wit.hout any further 

delay she has approached this Hon'hie Tribunal by way of 

filing this application. In the circumstances stated 

above the applicant even could not prefer any appeal 

and has filed this O.A.under the extra ordinary situa-

tion seeking urgent and immediate relief.. 

4.1.9 	That the applicant begs to state that the 

impugned order of termination has been issued by the 

Respondent.s during her leave period. When she went to 

school for $uhmitting joining report on 4..5.2002 the 

Principal of said school handed over the copy of the 

impugned order and he refused to accept the joining 

report.. It is stated that the service of t.he applicant 

has been terminated without any reason and admitt.edly no 

opportunity has been given to the applicant to place 

her case inthe matt.er. It is not a case that the appli-

cant did not come out successfully in the selection held 

for the said post nor there has been any such lapse on 

her part. It is also not a case of replacing her service 

,E?.& t;t 
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by a regular incumbent and in fact, taking into consid-

eration her selection and initial appointment question 

of even her replacement does not arise. The post being 

held by the applicant in presently lying vacant, and the 

applicant, has also not handed. over the charge to anyone. 

It isstat.ed that the present case in a fit case grant-

ing interim order as prayed for and in the event same is 

not allowed the applicant will suffer irreparable loss 

and injury. 

5.. 	 GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.,1 	For that prima-facie the action/inacti.oi, on 

the part of the respondents in issuing he impugned order 

dtd. 24.4..2002 is not sustainable in the eye of law, and 

liable to be set aside and quashed, 

5..2 	 For that after rendering a long, sincere and 

devoted service the respondents ought not to have issued 

the impugned order rather they should have t.aken appro-

priate measure for regula'rjsation for her service. 

5.,3 	For that the respondents ought to have con- 

sidered her case under the scheme formulated pursuant 

the Judgement passed by the Hon'hle High Court. 

Cont.d., 
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5.4 	For that the Respondents while implementing 

the order dtd, 31.3.2000 passed in Writ Appeal No. 581 

of 1996 ought to have regularized her service as Tc4T. 

	

5.5 	For that as per the decision rendered in O.A. 

No. 9/2000 the Respondents ought to have regularized her 

service as TGr if not as PRT. 

	

5.6 	For that the impugned order of termination 

has been issued by the authority who is not competent to 

issue the same that too without affprding her the mini-

mum opportunit.y to place her say in the matter. 

5.7 	For that in any view of the matter the ac- 

tion/inaction on 	the part of the respondents is not 

sustainabi.e in the eye of law and liable to be set aside 

and quashed. 

The applicant craves leave of this Hon'ble 

Tribunal to advance more grounds at the time of the 

hearing of the case. 

6. 	DETAILS OF REMEDIES EXHAUSTED 

That the applicant declares that she has 

exhausted all the remedies available to her and there 

is no alternative remedy available to her. 

c::ontd . . . 1- 
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MAtTERS NOT PREVIOUSLY FILED OR PENDING 

IN ANY OTHER COURT: 

The applicant further declares •tiat she has 

not filed previously any appi. icat.ion writ petition or 

suit regarding the grievances in respect.of which this 

application is made before any' other such application, 

writ petition, or suit is pending before any of them. 

RELIEF SOUGHT FOR.. 	. 	. 

Under the facts and circumtances stated 

abave the applicant most respectfully prayed that the 

instant application be admitted records he called for 

and after . hearing the parties on the caue or causes 

that may he shown' and on perusal of records' be , grant 

the followIng reliefs to the pplicant:- ' 

To set aside and quash the impugned order 

dtd. 2442002 and to regularize her servic as TGT 

(Hindi) with retrospective effect with all consequential 

service benefit 

82 	To direct the respondents to pay her due 

salary as TGT taking into consideration her appointment 

and to pay 18% interest on such delayed payment.. 

- 	 (::ohtd ...' 	. 
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8.3 'Cost of the application. 

Ary other'relief/rO:Iiefs to which the' appli- 

cant is entitled to under the fats and circumstances 	of 

the case and deemed fit and. proper. 

9. INTERIM ORDER PRAYED FOR 

Pending 	disposal 	of the 	apptication 	YOU 

• 	
. 	 Lordships may he plea.ed to pass' 	interi'm order 	direct- 

ing Respondents to allow the applicant to 	continue 

in' her service by suspending the Operation of 	the 	im- 

'pugned.orderdtd. 24.4.202. 	. 	 . 

:L. PARTICULARS OF THE I.P.O. 

I) I.P.O 	Mo. 

 Dat.e 	. 	 , 	 • 

 Payable at 	 : Guwahati. 

11. ' 	 LIST OF ENCLOSIJES 

As stated above in the index 

:ontd .. . 1- 
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VERIF ICAT lOft 

I 	Ms.. Prahhawati Devi, wife of Sri K.K..Tiwari, aged 

about 44 years No.. 115 Helicopter Unit., Air Force, 

Tezpur, do hereby solemnly verify that the statements 

made in paragraphs I * j' t2. 

are true to my knowledge and t.hose made in paragraphs 	'3 

/ 
also true to my legal advice and 

the rest are my humble submission before the Hon'ble 

Tribunal. I have not suppressed any mat,erial facts of 

the case.. 

And I sign this verification on this the 8th 

day of May, 2002 at Guwahati. 

&wJiL 	-vt 

Signature.. 

Contd .. . 1- 
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ANNEXIJRE-V i", 

P 0, Salon ibrj 
NO.t.'27/JVA/9192/ 3/2 	

Dated 

Of f4 bf apojn mont to the po of 
	r( Ofl Aci4o baRt,;  

With rOf Oranco to her 
flPPlict 	toryj cV*tod 22/7/91 t 

	

infor d that aho 	bo 	°loctd 
for the pont ofT( 	

co/Ilifldj) In the ijcalo of R.12oo/.. + other purcj 	ton,or 	
and a3.th them for ui(6) 	from th 

	
too. JoinIng or tiii roguiz incurn 	

WtIichJor in 
a1j 	

nd oa be tormiJ)Itod any time 
Without not.ica.,Iho Pont will øny cao etand auto"Atl c1,lly 

torminqtod cn 31t, onunI92 bo tho Ofli O toathora and oth 	 th ii 

	

tef11 ad_hoc ppoi 	in th e  
po OfT(sice/ndi) 	s

not bot0 upct h&r any righcj for rogu1a] appoIntVj, con nojon 
otd, The ad4o, 

appoIntnt 	
furth cubjoct to her being docjnrod modjoall7 fit by th e Ciwfl surgeon. 

i; 	
NoT

A willbe Odmjab10 for joining 
thi3 Pont" 30 	 Her 4 CCOPtanca to the of fo bf d_ roach the undoreignod the Princii 

	 h appoInmont &iotild 
Kon1rya Vic1y&nya N 	Z o, II,A 

TOZp whoro she is diroctod 
to report for duty 

( 	
•\ 	

(•'• 

IOR ASSIr, COtIIOfER 

I 'riicipaI 
I 	ç' 	\''Idyf%II%yt  

Ak toicc, '.1 tzIul. [1 
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ANNfuRE-2 

4 

frde 	:• 
z?bP12 	)14u/if' 	 j I) -9jLI€ 71/ 	 72 cp7 

~o th oe aPX44~2v; r 11 c ?e91Qc/4' 

IN THU GAUHATI HIGH COURT. 

(HIGH COURT OF ASSAMsjALAND$LEGUALAYA:MANIpUR&TR1pURA: 

ARUL'IACHAL PRADESH & MIZORJM). 

V:L RUI NO.  646/92. 

Smtj. Prabhawati Pevi & Ors. 	... petitioners. 

.u.vs-. 

I'- -- 

	 Union of India & Ors. 	 ... respondents. 
f 

• 	 PRESENT 

HON'BLI MR.JUSTICE S.L.SARAF. 

For the petitioner :- Mr.T.C. khetri. 
Smtj,S.Borthakur,Advs. 

For the respondent z- C.G.b.C. 

	

Date 
	

Order 

22.8.96. 
The petitioners have been working with the 

respondents for over a period of five years and their ser'viceis 

were intended to be terminated, they moved this court and 

the Division Bench of this court was pleased to pass an order 

directing the respondents not be oust the petitioners from 

Contd. • .2. 
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:1 
services. In spite of the same iio affidavits have been 

so far. As such, the statexn1tS 
4 ,••4 . 

mad, An the petit ton are taken to be true and the order 

I made absolute. There will be vo order as 

tocoste. 	/ 

Sal- S.L.SARAP. 

4 

Ij  
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dfld to be true Copp 

CAUA1) PIItIH COURT 
'tPf 'J,S 76 Act. 
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Kendriya Vidyalaya Sanqathan & ors 

versus —  

Ms Shabnam Parween & ors 

Appellants 	..•, 
in WA 109/94. 

Respondejits 

For the appellant 
Kendriya Vidyalaya 

— 

 

Fr the respondents/ 
writ petItioners 

- 	 Mr KN Choudhiry, 
Mr Sk Chand 'ohammad 
Mr AH Saikia 
j,Ir KP Sarma 
Mr RP Kakati, 
Contra 1 Govt. Standing 
Counse 1 

- 	 Mr DN Choudhury, Mr P Prasad, 	t 
Khetri, Mr DC Mahanta, 

Mr 1 - 91 Sarma, Mr AS Chudhury, 
Mr RP Sarma, Mr UP Kataky,' 

. BC Patliak, Mr SC Dob Roy, 
Mr TM Srinivasan, Mr S Dutta, 
Mr AK Roy, Mr I-K Baishya, 
Mr P E3iswas, r.s 3 Barthakur 
Mr 1)3 Bhattachar,e', 
Mr MZ Ahmed, Ms B L)utta, 
Mr S Kataki, Mr UK Das, 
Mr 13D T3oswanii, Ms K Barua 

II 

contd... 

It i 

U. 

.-11I 

lot 	iloLifynlj 
Ihs requlilt, number of  

rluItt, etemps and 
10110 s .  

Ui 	WflICfl 	Ifl 	 't} 
was tead 	for di 	 . . 	 .: 	 U 

•.•• etemp s  and folIo,. 

j  
-- - 

THE 3AUIIATI llflH O0IT 	1NEXU 	3 
(High Court of Assarn,Nagaland,Meqhalaya,Manipur,Tripura, 

Mizram & Arunachal Pradesh) 

WhIT AIPEAL Mo.. 109/94, 	Civil Ru'e bs 1675/93 
168/93 0  517/92 0  995/93, 732/92, 516/92, 
341/92 0  374/92, .118/92 775/92 9  506/92, 
3613/93 9  1953/93, 1702)93, 3702/93 9  653/92, 

L. 	4955/91, 1579/94, 293/94 1  176.1193, 770/94 9  
3398/93,3397/93, 3390/93, 696193, 3387/93 9  

• 3389J93 0  664/92, 846/93, 3530/93, 862/93, 
857/93, 858/93, 859/93, 860/93, 861/93 9  

.863/93 9  285
x

93, 2849/93, 127/93, 870/93, 
87 ~/ ? ' 	5 , 697/93, 

- PRESEIiF - 
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TUE FON'BLE CHIEF JWTICE Mil VK KIiANNA 

TUE I-ON' L3LE MR JUSTICE SM PHWAN 
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I  

Date 
Judgment 

I'. 

13.9.94 I- 
JUDGMENT OIIDUfl 

(oral) 	 - 

o 

4 - Ichannp, CJ - 

, 	 By this common judgment, we dispose of the 
-afore_mentjQfled Writ 

Appeal and Civil Rules as the questions 
and points' involved are he same. 

.., 

q-. ' 	

The present dispute is regarding regu1ajsaj0 

hoc/Part_time teachers of Kendriya Vidyalaya 

Saflgathan The grievar -, 	of the writ petitioners in the Ly 
above—referred Civil Lu]4es is that though they are working cI 

long period of time, they have not been given 

appointment. 
NI 

We have heard Mr P Prasad, Mr liP Sarnia, Mr AS &z_ 

Mr DC Mahanta, Mr LW Kataky, Mr KP Pathak, 
MZ Ahmed, Mr S Kataky, Mr FIN Sarma, Mr DN Choudhury :t 

fr - 	°rJfo r, the writ petitioners and Mr Sheikh Chand Mohammacj, 

Choudhury and Mr AH Saikia, counsel appearing 4 1 	' 
1or the Union of India - Kendriya Vidyalaya Sangathan, 
• '4L4--- 

We may refer the decision of the Division Lench 
•,ofGauhatj Iligh Court in Kejdr1ya YiY1aya3anciafjan 

VS mti Latifa Khatuj, (1994) GLR 187 The Division 
-. 	4r 	Bench Considered the questions raised and ultimately - 	4 

directed the Kendriya Vidyalaya Sanqathan to formulate 

- a Scheme for this purpose. We quote the operative part 

- 	of the Judqment which runs as f011r)wS 

- 	

- 	 contd.. 

ocal 
AO 

- 

( 

4 

'I 
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te 

"In the result, we set aside the judgment 
of the learned single Judge and instead dispose of 
the writ petition by directing the respondents to 
formulate within three months from today a 
legitimate scheme for regul.arjsat ion of ad hoc 
appointees among teaching a-nd non-teaching staff 
subject to such reasonable conditions as may be 
incorporated in the scheme and conferring power 
on the regional authority to pass orders of 
regularisation under the scheme. Respondents are 
further directed to publicise the scheme in news 
papers and through notic0 hoards in all the 
schools in 'the region, On the formulation of such 
a scheme it is open to the petitioner to apply 
for regularisa'tion and on such application being 
subrnttted, respondents sha!l consider the same in 
the light of the provisions of the scheme and 
pass appropriate orders without de1ay." 

In view of the above 'directions, a scheme has been 

formulated by the Kendriya Vidyrilaya Sangathari, Nw Delhi 
rand it has been sent to the Assistant Commissioner, 

Kendriya Vidyalaya Sangatlian, Iteglonal Office, r3uwahati 

with a' request that it may be subnit'ted before this Court 

after getting vetted' by the learned Senior Central. 

Government Standing "Counsel. Accordjngly Mr JQ4 Choudhury 

has produced the scheme before us. The Schcmc fr-br 

'regularisation of the ad hoc/part_time teachers of 

endriya Vidyalaya Sangatlian as "stated above is 

	

quoted below : 	

0 

The caridjdte should have the requite educational 
qualification and experience as per flecruitment 
Rules, 

Shu1cJ have served at least f r six months in 
an academic session at the time of approaching 
the Court. 

The candidate who fulfils the above conditions 
will be called for interview by the Selection 
Committee and their services will be regularised 
if they are found fit for the post they have 
worked on ad hoc/part-time bef'ire approaching 
lion'bie High Court and recommended for regular 
appointment by the 3election Committee. 

cont.d.,. 
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, Nfli iv) The above scheme is applicable in case of those 
candidates who are working on ad hoc/part_time basis in Kendriya:VjdyQlaya  by virtue of Court's order anc4 will boa one time action. 

These Cases will not be club)ed with genera' 
advertiseinorit Published in Employment News dated May 28 — June 3, 1994. 

The candicates will be informed about the scheme 
by its Publication in News Papers and through Notice boards of the Schools. 

r  Those ad hoc/part .  —t ime teachers who .under the directions of Hon'hle High Court • obtained stay and were Subsequentiy interviewed 
• 	• 	

• 

for regularjsa_ tion of thefr services by the Central/gj o pa l Selection Committee 
during the Session 1993-94 and were found not suitab]e 

• will not be considered for this scheme. 

• 

. 	! 	 v 
S

iii) 
•.•• 	 •  Those ad hoc/part_time teachers who voluntarily left/not served the services of th  not withdraw their apea1 s 	

e KVS but did 
1Ion 1 ble 	 ubmitted bef're the High Court will also be not 	iven benefit of this sche;ne. • -. S. 	 .. 

ix) All the ad hoc/part...tjmne teachers who were 
otherwise qualified should be called 1  for interview and KVS may consider by giving them Some weighi: n ge for the period they hve served in KV$ by way of age relaxation to the extent of ad hoc/part—time service only. 

b 

Mr P Prasad, counsel appearing for the writ lf.41 
- 

petitioners has raised some objection regardinj item No 
AU of the above scheme on the ground that the petitioner 
of the case who is Lepresented by Mr P Prasad had been 

working from time to time and he is also a Master Degree 

holder and, therefore, his case can be reriu1aricd without 
• ..kgoing through the process of appearing in interview 

'Cle • before a Slectjoi, Cormj'ttee. In reply, Mr KNChoudbury, 

counsel appearing for the Kendriya Vidyalays Sangathan, 

has submitted that the writ petitioner appeared before 

the Selection Committee which was contituted only ior 

conlci . 

NVIS  

Ocat 

: 

St--Wt-, '7"'ttfl 
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I 

se1ection of candichtes for ad hoc/temporary persons and 

 1 	the present Selection Committee is being constituted 
• 	 jiVi•i • 	 - 	- - 	 - 

by the Kendriya Vidyalaya Sangathan, he has to appear before 

the Selection Committee. That apart, learned counsel 

has further 'urged that it may amount to discrimination. 

We find force in the submission of Mr KN Choudhury and 

therefore reject the contention of Mr P Prasad. 

Mr 1P Sarma, counsel appearing for the writ 

4t petitioners submits that item No iv) of the above scheme 

wil1 exclude persons who could not obtain stay order from 

this Court and, as such, their services were terminated. 

Ac—cording to Mr KN Choudhury, learned Senior Central 

-; Government Standinçj Counsel, in view of clause ix) of 

scheme, it is pot the intention of KVS to exclude 

h persons and the above clause iv) will not exclude 

.ersons who could not obtain stay order from this Court. 

; 1 That apart, from clause ii) we find that persons should 

have served at least for six months at the time of 

•. 	approaching the Court and, therefore, apprehension of 

Mr RI' Sarma is not well founded. In other words, the 

Scheme will also be applicable to persons who could not 

get stay order during the pondency of the writ petitions. 

'p 8. 	We tind from the Schene that no time Limit has 

,jbeen fixed for completinq the entire exercise. According 

to Mr KN Choudhury, counsel appearing for the Kendriya 

Vidyalaya 3angathan, a period of three (3) months will 

be sufficient to complete the entire, process and to this 

prayer learned counsel appearin:j for the writ petitioners 

have no objection. 

9...  
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We, 
therefore, direct the respondents KVS t Complete 

entire process of regularisation by 31st December, 1994. 
tt.js expected that all the COncerRed persons Who are 

ig' galified will get 
int?rview letter for appearing before 

the Selection Coryujttee. W give liberty to any persor who .~Lsk'
aggrieved by any decision of the Selection Committee to 

pproach this Coqrt again, If so advised. 
H 

In view of this judgment dated 13th Septem.er, .1994 
rjt Appeal No 109 of .199 	

all 
4 and/the Connected Civil Rules 

are disposed of in terms of the observations made above. 
h
is judgment will form part of the records of all 

the connected cj,ii Hules also. Considering the facts and 

circumstances of the case,, we make no order as to costs 

/ 	
(lc1w( 

ASliWr 1tACt1ef1*3fl 

r 
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' 	
10ENDRIYA VIDY1LAyA NO.20,TEZPUR - 

AIR FORCE STATION. 

P • 0. Slonjj, 
Dist. Sonitpur (Maein). 

	

1 	T..r.7'..w/PIoc,I(v...2,99_2000,,97, 	Dated 7th Januery4a00. * 

MER  

per the telephonic instruction of the ASsiBtaflt 
Onsr 1  }cVS• Guwaheti Region on 07.01.2000. the 8ervice Prathawati Devi (Tiwrj), TGT(Hjnrjj) Mjioc stend 
86 w.e,f the afternooLl of 07 JarLiazy 2000, 

LD-?fl Krihnanorthy) 
Principal.. 

• Prhawa Devi (Tiwari) 
(Hindi) Mhoc,  
!riya Vidyely No,. 2, 	 £e*driya Vidyalays X44,  • Te'4ur. 

Aix Force Tezpui 
i t4,11 

- opy to S. 

The AssjEtent Commissioner, KVS, Qw&hati Region, Guwehati - ; 

for information please 

- 

• 	I: 

'4. 

3 

• ( 

.3 

( t 

rt 

(Dr, 	bhL*noorthy) 

4 
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4 	 KENDRIYA VIDYALAYA No. 2, AFS, TEZPUR 
(Model School) 

0. SALONBARI 	
Phone (Office) DI. SONUPUR 	
CMI - 03712 - 58805 ASSAM - 784104 	
AF 343 

No'. Court Ca ae/ KVAFT2/ 2OOO/j 	1,bae. 	 DQ 

	

- 	 2 
; f#kvcjQ 

e2pw 	.5 rLry  

Subi 	KINGORDER, 

Mad, 

Please find encloaed herewith the spking order of HOfl'bio Qiwehatj High Court and action in cosijanc of the Judgement taken by 1W8 for your per.isa1 and necessary action 

Kindly acknowledge the receipt of the order, 

Yours 

., K X~T r,:ta 
Principal. 

PrlflC1J) 

¶1 

.e4rtYa \ d. 
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XENDRIYA VIDYALAyA SANGATHAN vIEXURE--- d. 	 18,INSTITUTIONAL AREA, (d 	• 	 . 
SHAIIEED JEET SINGA MARG, 

r 	 NEW DELHI110016 	 : 
I 	i_ 	

2.37/9 2I\v(ur 	I )(rI)6 	Date: 

. 	.' 	 BEiiLiIBW 

J.tMQjL'ThiLVJ 	 , 

I • 	• 	•W} 

 

Ole 	[)( j , ioner; I n Clvi 1 !u1esNo. 	1141  
' f 95 	5207 nI 91 , I9.1 øt 95, 5211 'of 94, 901 of 95, 51 36 . 

of 	 94, 13t3 of' 95, 842. of 	95, 	1389 	of 	95, 
383 of 95, 	933 of 93, 991I of 95, 696 of 93, 17 of 95, 

2262 of 95, 885 of 95, 3027 of 95, 	5140 of 94, 66 of . 	 7J995, .779 of 95 1  1201 of 95, 2953 of 95, 274 of 96, 5188 ' 	 of 94, 5201 of 91, 1732. of 95, 5155 of 94, 	1729 	of 	95 
1382 of 95,19 of. 95, 20 of 95 	07 of 95, 19 of 95,3028 or ( 	. 	 95, 	5206 	of 9, 1176 of 95, 3172 of 93, 3171 of 93,3170 7 S  of 93,3333 of 95, 1608 of 93, 1804 of 95,who could not 
('ither be selected for the post or could not be called 
Uoi' .1 flt(I'V.j t tot ,  1 11 0 POt , f i led petition in the I-ion 'ble II I gh Court. of 	I1Ilitt..j • 	The Uon'ble 	Uigh 	Court 	in 	its 

tnd OIdtI' dated 	1 5 . 9 , 98 passed th. ,. 	 fol ]owilig ordei.': - 	 . 

"Jn view of the above. discussion and also 
considering the facts and circumstances of 

case, I direct the respondet to 
consid<r the case of the petitioners and 
a] low them to appear In any i Le rvi (W that 
mny be held for future appointme,it 	Though 
the special advertisement in queatio 	was 
only i one time action as statedby the 

• 	 . responden., 	in my opinion, 	that cannot 	S  

	

prevent the authority to cohsjder'thecage 	. of the petitioners in al.owing them'to appeaz' . 	in 	the interview, 	if ther are 	. otherw ise qial It ted .." 	 . 

2 	Whoreaq tho foteqaid judgement of the Hon'b1e 
High Coutt has beet, considered by the Kendriyfx YidyalayazF  Sangathan very enrnestj', 	The 	earlier 	System 	cf-..4: recruitment based on paper quai1fjcatjofl 	interviewH at the Regiona,[ Lve1 has since been:révjewed .an 
replaced by it new sys tern in order to Prornote.ge1ecUonsa,, based\on all  Tndi merit as assessed on the basj.a of al1 India Written eaih1natjon followed by Ixltervjewin Itl 

objective and tiansparent manner. 	Thia'p decision 
'l.•  uniforjnly ftpplicable 	throughout 	Indja, 1 44Thø, icc tttrnent Is now cenizalized aid the re Ujtmnto 

l44 the 4eaching posts 18 made by 	Kendr iya 	Vidya1ayc*a 

	

Sang4an centrally after holding 	 fp the 	pobLs followed by interview of, sceaaf 	an Q1tal1.jec1 caiidxdatos for the post 

Contd,.2,, s .. , . 
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. . . Respondents. 
Advocate &nt P.Barua on behalf of 
BPITOdi.Standing counsel for KVS, 

both the Cases. 

of India & Ore. 
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iate of Order * This the 9th Day of May, 2001, 

The Hon I ble Mr Justice 

The Hon'bje Mr IcJ.sharma. Mrninietrative 1ienber.  
'1 Original Application No. 

9 of 2000, 
ant Prabhawati Devi. 
Wife of 6hrj. Ic.K.Tjwari, 
No. 115. Helicopter Unit, 
Air Force, Tpur. 	

. . AppUcant 
By 4voø ethrj BaJç.Sharm, 

Versus 

Union of India & Ore. 	 . . 1. Reepondf,nta. 

Origina' Application No. 31 of .  20Q0. 
ShnL Pradip lCumar Saik.j 
Village HOnga1gao, 
P.O. BOnga1gaog 
Via Dergaon, 
Diet, GOlaghat (Assazu) 
Pin a 785614 	

• • • App1ic1t 

By Advocate Sri. M.Chda 

Versus 

-'-: 

L!2URYJ..0 

Both the O.J,s iro ty Up toget1er for coneldera- 
tiOn since It pertains to teraijnatjon order of like nature, 

the 
2, 	130thZaPp1 1 z -  ants Were working as Trained Graduate 
Teacker on ad hoc basis in Kenclriya Vi.dya]aya, Both 

the 
applicants were, engaged in a number of 

litigations pertaizijg 
to their service COfldjtjg before the HgI Court. In 
O.A.9/2000 the applicant first approached the High Court 

I- 
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by way of civil Rule No. 646/92 apprehending an order of 

termination. M interim order was passed in the said 

Civil Rule by the High Court on 22 .8,96 wheby the 

8ingl..BeflCh of jthe Hi9h Court ordered upon the reepon-

dens not to oust  the  applicant from the service. The 

interim order dated 22.8.96 was made abso1ut and the 

application was disposed of. it was stated 	Mr B.K.Sharma. 

learned Sr.00unsel for the applicant that aginst the 

aforementioned order the respondents preferrd an appeal 

before the high court in writ Appeal NO.581/96. At OUJ 

point of time the respondents were favoured with an. 

interim order passed by the lUgh Court. The said Writ 

Appeal was finally dismissed on 31.3.2000 for1 non prose-

cution. Both the applicants earlier moved the High Court 

by way of Writ petitions assailing the order of their 

termination. The applicant in o.A.9/2000 was a party in 

Civil Rule No.5207/94. The applicant in O.A.31/2000 was 

the petitioner in Civil Rule No.66/94. The High Court 

by its judgment and order dated 15.9.98 disposed of, the 

• 	 nt Petitions by one Convuon k Judgment and order directing 
jZ 	

\ 

	

. 	 reapondenta to consider the case of the petitioners 

.nc4llow them to appear in the intierview that may be 

ihelT for future appointments • The applicants also applied 

90 the post advertised pursuant to the High Court order. 

But according to the respondents they were not found 

qualified since they did not score 45% marks in aggregate. 

BY a cryptic order the services of the applicants wore 

terminated by order dated 7 .1.2000 as per a telephonic 

instruction of the Jwsiatant Commissioner. Hence this 

appLtoation assailing the legitimacy of the action of 

the respondents. 

	

, 	2. 	The vepondonts filed its written atiLement and 

stated that they were terminated by the Principal as was 

bontd • .3 

JrtJ 
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directed by the 
VSiotanFCom

mlaslOner to 	 flai aervic.5 Th 	 te e 
respondent Stated i th 

that all teachers worki 
	

hritte 
ng on ad hoc/p e

MO  
t 	

bj8 including 
OPPOrtunit y  

lhe 	
lic 	

given 	

to 
thek app 	

as per 
guielinea approv by he 

applIcants 

Hh Court agai 	
the advertet Tho 
	the also 	

the applic ations Pursuant  

to 
the 4dVe

rtlsement but si0 they did not f 

thereon 	 u 	
the codttj05 

they We not °aljed 	.L for nt,1 and accordin 	the 
aervjC08 We termiflUtOd The 

respondent 
stated 

and asserted that 
elth gio  da 	 th,, acted 	per of the High COt 

88 well s of 
the Schema that W5 approd by the Hi.h 

the 	
COt. Since the 	

11c ant  did not 
aerviceD 	

requirements/ ii 	-ri t:eri a  their were 

4. 	He8 Hr 	

& .co591 for the 
8Pplicant in .A.9/2000 an Hr 

H.Chand 8 10  I  for the 	 Counsel 
O.A.31/2000 at 1eng 

5. 	
e' IvOn 

our 8flZio8 consideration or) the 
the50 tw

o 
5PpUcanta Wore workin on basia for io ars. 

Their aeices 
ha .no yet  

/ regariaed 	 been 
ar1ior they approached the Hihi

COt and the COut dicted the respondent to 
	

g 

 CQflsir their 
The respondents did ot Consider their Cases 
the ground that they ai t 	 Ole1y on, 

e 

	

	
nut POase5 45 marJ in Deqree  accordin

~as Oth0 resfldOfl5 
x inatiofl Whicht  On 

O the for the 	 Ualificj08 
JCording to the respofld0fl8 the 

5PpLtcant In °.A.9/2000 
Oflly 

PO)8e88Od 44% mark, in 
S.Ajp ar  and the 

epP lIcant  in O.A.31/2000 didnot posse83 
the 45 marks in the exaffljflatioz 	

Cording to Mr MCh8Rda 

• Contd.4 
	 10 

:fr• 
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learndd Counsel for the applicant the applicant in O.A. 

31/2000 possessed 45% marks in Geography euiject. Be that 

as it may, since these applicants are workirg by virtue 

of the orders of the High Cou -t as well as the orders of 

the Tribunal in the lcendriya Vidyalayaa inour view their 
though 

c asea nge.4Wtbbe considered sympathetically. The applic ants 

may not possess 45% of marks in R.A.part IjI since they 

were ewceefully rendering services to the '.nstitutiona 

as Trained Oraduate Teacher in the respective subjects, 

in our view it is a case in which their qualifications for 

that regard is required to be relaxed on the peculiar facts 

and circumstances of the case • Similarly in the spirit of 

the order of the High Court and also as per, the legal 

policy it is a case in which we feel, that itho respondents 

hou1d consider the case of these applicants against the 
arises 

regular posts s: anclevhéh vacnyLf  or their regularisation 

in the respective subjects and for that purpose by relaxing 
/ 	t., _••\ 4 

'eir age as well an the bench marks prescribed. The impugned 
8 g 

I 	
oders of termination are accordingly set aside find the 

../)8pOndents are directed to cc*nplete the aforesaid exercise 

\ 	 .'. 
the earliest. It is made clear that in the event the 

applicant cannot be abspzbed.aeTrained Graduate Teacher 

for any reason in that case the respondents shall consider 

	

t4io asac o has. **wa*pslsans So ar 	hs (PRT) 
- 

on the basis of.their qualifications and the counsel for 

the applicants qoncedOd 1 for this direction. 

• 	 The, application is allowed to the extent indicated. 

There shall, however, be no order as to coats. 
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Sd/ VICE CHAIRM1N 
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Exprt 
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/4S2/2ØØ1 	'i at nst thOJitthi.jrj  t 	3nrJ 

o r d e r dntd 9. .200i in (IA 	No 

912c 	
of th Cent31 f rni'il tr.t i v 

, 	uiahf i Jnc Vi. 

(ft) 

UL 	 CJ 

. 	r'abhj.  
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K.K. Tiw,ri, No. 	115, HeIicopt;er 

Unit 	AirforccP, ThzptAr, 	3trc 

aonitpur, 

act 
10 7432/2001 

jiJiSLV' 

• 	-. VH$US - 

1 The .endriya VicJyaleYe Sa ngiathan., 

represented by the Cornmiioner, 18 

iititUtiOfl1 Area, 4heed Jeet 

3inçh P1119, New I DeJhi-16, 

2. 	The 	i!trt 	CornmiViOflr, 

I<endriyat 	Vidyalaya 	9, angth en, 

Guwahiti Reçjion, MaiiaOfl Cher.iali, 

3, The PrinciPml, tendriyR VidyelYa 

I3itnqtthafl Ne. 2, i:Urforce., 1ezpu'. 

in WP(C) No. 743212001 
QwLfttt 

The humble petition on beht1f of 
the Review 

petitioner abovenImedm 

I±&L 	ii]i' 

1. That the opposite p &r tles/lAespandents hereIn as the 

writ PetitiOfler filed WP((', ) No. 7432/2001 	nt the 

JLdg4Unt 

 

and os'der dted 9,5.2OOi pawsaed by the Honb1e 

Central Admiflitrt1Ve Tribunal, 3100ahati Itlench In OA 

No. 9/2000 preferred by the pretent review Petittofler 

ce the App 1 Ic ant. The !sa i cI wr I t ç e t I t i on be I nç WP (C) 
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No. 	7432/2001 ha 	been 	i lowed by 	judnrncflt nd order 

dated 	16. I 	2)02 eettflc 	id the 	judqmeflt nd order 

dated 	 p 	8ec4 by the T.ihurmi n L No 	9/2000. 

the said order dated J. 1 .2002 haTi been paiied 
HoweVer, 

exprte 	without 	rv inç 	ri ry not c e 	on the review 

Peti tioner. 	Hence- this review appi ic:at ion. 

A copy of the impucned jucic,eflleflt dated 16.1.20' 

is annR$eCI a 

2. That the review PetiiOfl' wa-5 appthted a Ts a 

teacher in the KV in the year 1992 and 	rice then 	he 

has been aer'ving the ançathafl to the best of her 

abiHty and efficieflCY. AlthoUgh her appointment w 

agaifl$t a  Post off rained Craduat.e Teaher (TifF) , the 

is teing paid her,  mlary in the qrade eca1e Of pay 

me3t for Irimary Teacher (PHI). Her 	eductioflaI 
n 

 

qu1iflCat0fl is M.A. B..d and thus she 
iR qulifd 

even to hold the poet of Pt tr;dute Teacher (P61) 

In fact she ha been ,ntrusted tis.th cia from 

arY level to Higher 3ecofldarY level. Her repLted 
prim 

 

r,epreefltRti0n5 to rimove the dipiritY In the matter 

of her pay scale have not yiidd any rcii a o far. 

Thnt in the year 1992 the review etitOfler being 

appreheflaive of termtnatiQll of her 
cerviCe flied a wriI 

petitiafi before this Hon ble Court aioncfwi th some 

others- The wri 1 petition w ,'eqtstered and numbered 

aa Clvii Hul e No. 46/ 1992. Thi 	Hon hi e Court 	35 

p1eaed to grant interim protect ton of 	ervice. The 

said interim order wa made absolute by an order dated 
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22.8I, 1996 in view a1 th 	fact that the opoj te 

	

cJtcj nt onteet the 	by 	f i • 

'?fidyt.. 

A c:opy 	of 	th 	aid 	cJer c1c 	:.r.H, 

arinOxed as  

40 That ttio oppcil t 	arti e/ etpon1en 	had pre1rred 

& Writ APPeal bvincj (4A No. 50i//6. cu thouc1h mi t ai ly 

% tAy order w 	grnt.ed, the writ appeal 1,jaz dlmii 

by an order ditec ;.* 3,200, 

Review P e t i t lii' 	 leave of 	th 

Hon 'bi e Ccurt to procucv the copv of th 	order 

dad 31.3.2;s if and when requirej. 

. That in v1w nf the above i:ociton the 	-'vt- 	of 

the Pttjtjc.,r,e' c1ro be 	 hr 

lrvice 	ouçht to be terel 	ted h' 	':i 	4,1 

74 1 2øøø 	I. OfmQrj 	by bhrt Ieia'ii 	 ft I si 

ss 	 øø 	*ist 	j 	 i 	 •t 	,.,# 

P*pfl,1.rs$I 	ji'i 

A copy of the said order rinted 71.200 	ic 

annexed $I 

6 	That it wui 	alnt the afo'ejcJ oier cJited 

7 1 .200, OA WO. 9720Ø wec; f I ed be fore th 	Ir i bona 

14h i Ch was dispod Of by an Order dated 	. 

ettthg aside the order,  of terrnn&tjcr, Lphi z inq the 

need 	for reuiar1atjon of t ;  1.) 	jaervice 	of 	1h 

Petitioner, it tisilm dl ricted that If for any reason qhe 

N 
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cannot be bicirbed 	1UT,  her 	ch 1 he orider'ed 

for PRT on the ba z ir. of her q.ui ifiction. 

A copy of the said jdquent and order dated 

9.5,20131 paied in iJA NO.. 9/200 has 	b e e n 

anne <ed a z 	Anne xure - 3 to WI 	) No.. 7432/2001 

which the tetiticiner craves iev to Y"? f e 	and 

rely upon. 

7. That in the writ petition preferred Ent the said 

judgment, it is the c:onent on of the opp i te 

per  
I 
ties /Responden 

 . 
to that the rev iew Pet t koner did not 

have the required pe cjntarr of m n rkr, in h e r de9ree 

examinaton. (44 a I; requi red 415t4 a, nd 

accordinj ly she ct:,u id nc; 0 e C Cffli cie reo rrir 

reguJ.ariEaztor in te rm o1 the jdcrnerit of th is Hon b e 

CQUrt rendereti in erirr of reiected at 

Annexure-3 to the (3A no.. 9/ ,4*.*, i.,m10 wic:h h 	been annexed 

as 	Annexure-1 	to thi writ,  P OW." 041 - 
	 he r'i ew 

Petitioner 	crave 1 dave of the Hon bie Court to refer 

and r'ely upon the said juicnent jt t the tinie of hrin 

of the inatant case. Thereir, no deni.i that the cffe of 

the review Petitioner is yt to ha coridered In terms 

of the w aid judç1enent; .. J f for M r1 Y re r:n hr c ie 

cannot be con dered for reju1 rIzst: ion VU3 ftii or 

et.t 	nt I t1ei to be 	conrjdered 	tor 

regui*rtit ion as PRT 	1 thcuqh the rev ew Pet t t inner 

has' inç rendered nore th an 	yeir of e r'v :i ce in the tV 

he ips enttticid to get rin<.tton 	per,  ruLes to be 

coneidered for 1t1 , i f not fU1.. 

LO 
01000 



t. That as stated above the writ petition was taken up 
for hearirag on 16 . 1 .2002•ajowjth another WP(C) lb. 

80712001 in which case  the 	was a cvtat. )ut in the 
Case, of the present review Petitioner, there wa 	no 

appearance on her behall in absence of any notice to 

her..She having come to know about the order passed on 

1612002 has made anquirl.es and to her dismay she has 

found that the notice pertainirq to the case is 9ti:i.1 

in the File and yet to be sent. I'owever, in the caue 

lat the name of the counselis whoie name waa thown 	in 

(C) No. 8071/20 	as the the c:ctrs, fat" 1;b Ui-i ç, nai 

Appljc*nt wa 	al so shown to he th4 counsel for lhe 

r'evi.w Patjtthnee. 

The review Petitioner craves leave of the Horibje 

court to produce the copy of the cause list dated 

18.1.2001 if and when required. 

9. 	That there is a basic difference in bath the wrt 

petiti*ns namely WP(C) No. 7432/2001 and WP(C No. 

$07112001 unlike the caste of tho original APplicant j r, 

WPC ) LNo ,  8071/2001 9  In the case of the present review 

Petitioner there is order In her favour as regtrds the 

security of. her service As ref 1 ected t t I 

got Affirmed in the writ appeal. !n t;he case of the 

present review Petitioner, althou she hs been 

appointit, an a TOT, but she has been paid her sa1arte 

as PRT4 This Honble Court has relied upon a Judqrner,t 

and order dated 19.2.2001 passed in WP(C) No. 976/201 

and P(C) Na. 977/2002 which is not all applicable in 

the instant case *  lr,the said case, the Applicants 

~ 01,  st - 

3tr 	rr 	r.-:-'-' 
' -•- 	 - - 



-7* 

therein had appolzrod In e 	 hut 'faiid to 

qua1ifid in the same and their pn.t; were filled up by 

regulOrlY cei ected 4nd;e Contriry to such a 

pition, in the caie cef the preient review Petit ionr, 

fer case to yet to be nr€ for 
 

the has been holdlncj e LlQbstantivo c'ctricy And no one 
has 	boen appcdntr$ At g a trt her' prt. 	Under 	no 

ctrcurnntance, her 
Service lian be ; inatcJ in view of 

the earl ler orders nt this Hon 'bi p Ccti.tpt Unfortunately 

the tppoj te parts e/Rciponc1pnt have, not rnnonej 

anything shout the w1 d two orde rv o1 th :i :'Son hI e 

Court, but for wh Ic h th order ci at e ci 1 1 2002 would 

iot have been pssed. 

la That the review  Pvt1tioner ntate s  that there in no 

lnftrmlty in the judgment and order dated 9.2001 

passed by the Tribunsi in OA NO. ?/2000 and the came 

ha been passed having regard to the earlier orders of 

thit Hon 4 ble Court peased in Clvii fule No. 646/92 and 

W.A t4o 8U1/96. Even otherwise also the  said iudgemeñt 

and order of the TribMflaI is ditlnct and different 

from the one dated 1.2.2001 paecl In WPC) No. 

976/2001 and WPC) No. 977/201. The 'facts involveci 	n 

both the costs are quite different and not 	PP11CabJ,C 

to the.thstant case. 

11. That the review Petjtoner mtvto.mrthat the epite 

order ,  dated 16.1.2002 ham rmujteci in misrarpinge o f 

justice and hence this review petition for reve of 

the said Judgment on amonçt others, the 

CC 
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I . Fir that no not Ice hvinq been erved or 	present 

review F'et tinner, the wri t peti *icni .c:ould not have 

been dipoed of and on thi,% ground 	one the 	fflpunecf 

Judgment and ordor dated i i 20Ø2 is 	 bi P., to he set; 

aside and quaahd. 

I I • For that the Judtment which has boeen re I ied upon 

toarde ci ipo 1 at WP ( C ) No • 151 .2 0 0 1 1not' a t 	11 1. 

applltian under the fa,,.-, tru ai, id ci.rstance 	iravo1vd 

In the inatmt caste. 

11 1. For that the fact 	n(,l circumBtr.nces involved in 

WI (C)' No €3071/20I is aJm note at a! .1. 	app1 iah'te to 

the Sactn and circumstances involved in the is'itnt 

c.e and fis, such there ick error .ppren I; on the t: of 

the becord.. 

1Y. For that the appoi te prt i /Rep::dent 	içht to 

have libentioned in their writ petition bout the oar 1, ; er 

orde'r' 	of this Hon b! e Court in te rii of whtcTh the 

services of the teview Petitioner curnot be 	in $' e ri. 

This ' Hon b1e Court having not taken note of the T., 111 d 

earlier orders, thereis an error pprent on the f a ':e 

of the records cal 1, ing for a review of the :,utned 

Judgment and order dated 1.*.2002. 

V. 	For thni.,  there he inr. no c:nn ide r t ion to t h e I ': t 

that the review Peti twner jis 	 to be 

conaidered for ret,,l rit ion as I'ii , the re ifm an cr'ror 

- 

16 
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appareit on 	the 	fact'i of the 	r: orcn 	mn 	C: 	prt 

.0 taflc) into ;1' 	d:rc . ior 	 ned 

In (hne)ure- 	J 	'jiTf.'flt 	01; 	t.h. 	iZ.ifl 	bit? 	C(?U i't 	 i1 	to 

the UA 'U '/12 	wh i:h h 	b 	tnn 	 (i inc 	- I 

to the writ petition. 

vi For that there is ir error apprent on the f ace of 

the 	reordc j 	ew of 	the arren t; con fl tc. 

the impugned iudç,cment dted is.. :1. 	2Ø2 and the ear I icr 

.judment 	and 4Drde rs. of 	this Hon b 1 e Court rc 	rre.l to 

above 	which is requl red to be remedy by wy of review 

of the said judqement and order dated i 	1 	)VI 

Vii 	For th&t te 	iL5 Ill 	crrnr 	apprcnt 	on H e 	tc: 	of 

the recor4h4 	n 40 t tirlc ch 	th 0 	A udceu@i ti 	d.- i 	of 

the. 	Tribunal appi y nc t:ric. 	.ditit 	ru 

1902.0øt 	refet'r'ed 	t;c3 tove 	rtch 	 :-..id 

dcenent 	I not 	i-t 1 	1 	ir:b.1(: 	t';-: ft 

rivo1vd 'ii 

Vii I 	For that in tny vi w f the rt te r hc i nspunncd 

Judgment and order dated Ii 2øi2_ patd in Wr L 	No 

7432/2001 is not sustainable and liable to be ct ade 

nd quiihcd order n herin'j of t'fl U) No  

upon notice to the review I-etitioncr. 

 j.. 

,  (.4 

ordipi 	nU1 : dnii 

review 	p e t it ion, 	iue not ice 	to the 

Rewpondtonts, cal I 	for the recir-d 	of the 

case and upon hearinçj the part I eii on the 

: 
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rny 	f 	rid on 

P o T'Usa  Iof  t;h rcorjj 	ti  pieict to 
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Date opplicaUon be 	
Date fixe 	notifying 	

Date 	delivery of the 	Date on which the copy 	Date of maki ng over the 
the raqulaite number of 	

folios.  
* 	

stamps and folios.  

EZ /  
IN THE CAUHATI HIGH COURT 

(1IIGH COURT OFASSAMSNACLA :MEGHALAYA:MANIPUR$TRI?UR 

MIZORJjj AND ARUNACHj PIESfl ) 

kL.PftC. NOILC  7432Je1 5  
1. 	Kedriya 

Vidyalaya Sangathan, represented Jay the commissioner 
18  Institution&l Area Saheed Jeet sinh Marg, New Delhj4I16. 2 0 . 	
The Mstt.(mmjsjoner Xendriyavldyal3y3 Sangathn, 
Guwahatj Region .Ma]igon Chariali,Ghy.12 

3, 	The Principal,Kefldrjya Vidval&ya Sangathan No. 2, Air 
FOrce Tezpur, 

• .?e titioner3/3,ofldefltS - 	
.I,vs.uS 

Smtiprhaswati Devj, W/O Sri K.K. Tiwarj,No, 
llS.,Helj.cc)pter Unit Airforce •Tezpur. 	

. Respondent/p1jcant 	- 

$ *?RESELW*; 
na FDN'LE t.. JUSTICE D. 1 ISWAS, 

THE HION'BLE MR. JUSCEP.G.AGJJW. 

	

For the petitioner 	Todi,M153 D,D33, Mj 0  D. Urgohjn 	H. For the reapondents 

0 R D E R 

	

• 	 • 

HHeard Mr.i.p, Todi 
, the learned Senior counsel for the 

writ petitioners. 

fltd...2/ 

V 

- 	 . 	 . 	 ..............*- .- .-,,...•-- 
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Date of application for 
'e copy. 

3r 4 

oft 
Date of 'flaking over the 
copy to the applicant. 

In View 
of the judrnent dated 19th FeIruary201 

Passed in Wp(c) No. 97 6/201 and 971/201 which Cover the subject matter 
of the instant case, the writ petition is disPosed of. 

/ 	
The direction5 given in the aforesaj3 writ petitions shall also 

be appljcóle in this writ petition. 

Sd/..P Q . AGARWAL, 
JUDGi. 

Sd/D, bIISWAS, 

JJDGI. 

- 

ero4 )1o. f Podtiy 

a h'.T tj11Jç)" 

. C.mp.iod by 

TO 8 ThU7çpy 
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Suer end 	(Copying 
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e9u1ti Wgb Couzt 
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I 	
IN THP GAUHATI FIII-I CouRr. 

(uIc1cou1T OF ASSAJAL\jLGfjfAIpUTRjpUpi, 

4 I 	 ARUNACHA.L PPJ\DLSU & MILORN4). 

cv1r4 nUJJ NO. 64692. 
"1'•• •',• 

... Smti. Prabhawati Uevi .& Oj. 	... 	pititionorrI. 

S.  
.. 

• 	
•. 

Union of India & 0r3. 	 .. z-esporidonv 

PP 	..iI NI' •!..,... 	I. ... . 	 -. ............. 

HONBLE MR.J(JSTICC S.L./RAJS 
It' 

For the pl3titioner 	2- Mr.TC. Khetri. 

Smti.S Borthakur 4 Adv I 
/ For the respondent 	;. C G.S.C. 

,.• . 	. 

• 	,__-__-..•••- 	. 

The petitioners have been working 	tu Hs 
• 

' 	 . 
.esponc1ent8 for over a period of fiveyears 	nc1  

were intended to be tenninateci, 	they rnovd 	Iii 3 

the Division Bench of this court wars piened to 
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so far. As such, the staterncnl:M 

ztade 	the petition are taken to be t x.ie and the orc3r 
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ANNEXUPE- 

I 	 R3 
t 	

' 
11MDRIY1 IDYI\IA(A NO.2,TEZ.PURI'' ' 

JIR FOR.,  C STATION, 	 . 	 . 

•. 'I 

	 Di. FJt. Sonitpir A'i 

;o.F,7P/iOC/KV..2/99-2OOQ/24 ? 	Dato1 7th  

	

• 	 / 	-- 
) 	/ 

9FCE9RPER 	 / C 

p -the telephonic instruction of the ABsistarlt 

QgEd.$ajoflerI 1VE3 9  Guw&Dti Region on 07.01.2000, tht 	rvic' 

oMre.Prathawati,teVi Tjwezi), TGT(II9cIi) 2ãhOc  StUP Th 

the afterrOc oE 07 Juti( 2000., 

1 	 1 \ 
/ 

qjjoorthv) 
S 	 'riflcipZLJ•1 

j4re Prathawti Dcvi (Tiwari) 
(TTHini) &lhoc, 

ncXiya Vi j&.y ip2, 	I 	 4iya Vidya3 

iFB. ,Tezpur. 	
I O 

I 	 it rorc I C7)U1 

• 

cCoy to s-. 	• -. 	 ... 

I- . 	
. 	. 	 I I 	 • 

ItJI 	 S 	
I 	 S  

,. Tho 	3z1i 3t.1flt CCniwJ..ii oner,, KV, OuwbiLi Rji Oh . C I1' 
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bi $sver 

JUer d 
c 

AF, Tezpur 

Trj)xibal i n  
its .p.rati 

I 	
~ 15_~ - ___ ____ANNEXURE— 

9 2, 	 IIR1) 
N )RIYA V1DYALAyA No. 2, AFS, TEZPUR 

(Model School) 

Phone (Office): 
Civil - 03712 - 58805 I 58885 
AF - 343 

S6I3/77 —/fY 

ORDER 

-' 

As 

KI 

P. 0. SALOrqRI 
Dt. SGNITF1t.)F 
ASSAM - 7'i1k4 

NoF0 96,4 

AS Sm Pra1watj Dcvi was epp.i*ta as !B3T(}-iicli) • 
the ri*cipa1, Kswiriya Viy31aya N,2 0  AFS, Tezpur viig i 26/9, 	t...-' 

nt Prebhawatj Dcvi w.rking as 13T(Hir(jj) aiThc 
as or ersrs of the H.t'b1. C.urt. 

peruz 1 of the H,s'bl. High C.urt G.iwahati, Judguent 
15/ /98 pa:ae i* R I •  1141 of 1995 anl ether: $ Sit P Dvi was r.1i•vc<j• by the Priscipal, 1KV l'2, 07/ 1/2e61. 

,t Snt P Devi has agai* epr.achecj to the H.*b1s NO O  2990 agai*st the sJA rs1ievig •rer awl get atay.c. 

\" 

KV 'IT. 2 FS e ur. 

the Kewriya Viya1aya Sa*gathan, has fill writ 
agai*st the •rder dt 0  89/05/29I1. pasccl in 19/2001 '8bati Branch. The H.*'bl. 9AM0rkXkJ0U0Uky High 

iel of the ce by juclg.m.*t awl crIer lat.i 16/91/2II2. 
REEORE puru.nt to the ab.ve said judgem.nt of 
High C.urt the acmcc services Of Smt P Dcvi i s  th irrnt&ijats .ff.ct awl relievati from her dutie 2102 .  

tR -14K KRISHN4NOORTrw 
I P AL 

T'! I 

ea*s1ya Vidyaaya 
F 

tii Force Tezpiu 
t4 * 't *4 

stant CerrTnizsi,r.r, KVS(RO)Qw,tj for h1 
&rrnati.n. 

p•ti•n (C) 
by the Trib 
C.urt fiaa]. 

the HSR'b].c 
hereby tsrm 
in the F/N 

32/ 2$ I 

(Iisp. 

)W1  TH 

ed 
4 

Cspy t. $_ 	As 

	

I 	/ 	 ( DR 14K KRISHNAMOORT}ff 
( 	. 	

- 	 PRINCIPAL 

14 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT GUi1AHATI 

CASE NO. - 0 A I L~S/ 

Prahhabotj Devi 

Applicant 

- Vs. - 

The Kendriya Vidyalaya 

Sangathan & Ors. 

Respondents 

IN THE MATT OF 

Written statement on behalf of 

Respondents 

That the Respondents state that persuient 

to service of the original application No. - 	 J0L 

The Respondents have gone through the averments 

made therein and file this written statement being 

acquiated with the facts & circumstance of this 

case. 

That the Respondent states that before 

controverting the averments made in the original 

application the deponent submits the following facts 

for considerations in the nature-of preliminary 
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objection regarding maintainability of the 

application under the following circumstances. 

That the OA 	has been filed in per- 

suant to the order dated 24.4.2002 by the Principal 

Kendriya Vidyalaya No. - I Air Force Tejpur, 

terminating service of the applicant and releiving 

her from duty is absentia. 

That since the order of termination was - 

passed by the authority following the decession of 

writ petition being W.P.C. No. - 7432/2001 against 

order dated 9.5.2001. passed inOA. No. 9  of 2000 

by the Tribunal Gauhati Bence, which came for final 

hearing before The Honble High Court on Jan/2002 

and judgment was passed on 16.1 .02, the order of 

termination dated 24.4.02 did not suffer any 

illegality. 

That thereafter the applicant filed a 

Review Application being R.A. No. - 24/02 in 

W.P.C. No. - 7432/2001 and the Review Application 

was admitted on 17/5/2002 and state the operation 

of the ji1gment and order dated 1 6.1 .2002 passed 

in W.P.C. No. - 7432/01. 

A copy of the order dt. 7.5.02. 

passed in R.A. No. - 24/02 is 

annexed herewith as ANNEXURE - 1. 

contd.... p13. 
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That the Respondent state that since the 

Hon'ble High Court have stayed the operations of 

judgment and order dated 16.1 .2002, any order 

passed by the authority on the base of the order 

stay does not affect the applicant nor awasd any 

right since the Review Application is pending for 

final disposal. 

That the Respondent submits that the status 

of the applicat in view of the order passed in 

Review Application becomes as it was at the time of 

admission of the W.P.C. by this Hontble High Court. 

That the original application therefore is 

immature to be dealt with and does not Surpass the 

status of infectiousness, at this stage and hence 

may be dismissed. 

That the deponent states that the applicant 

have filed the application against the order dated. 

24,4.2002, on the other hand the initial order passed 

by the Principal Kendriya Vidyalaya on 7.1 .2000 

reliaving the applicant is still under adjudication 

before the Hontble High Court and as such there 

appears multiplicity of case simultaniouly pending 

before two Courts which is against the Rule. 

That under the grounds setforth in the 

forgoing pasas of this written statement file in 

the form of Preliminary objection this Hon'ble 
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Tribunal would be pleased to admit the facts and 

pass necessary order and since the matter is pending 

before the Hon'ble High Court the deponent does 

not forward, nor does attract any comment at this 

stage. 

Affidavit .... p15. 
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VERIFICATION 

I, Sunder Singh Sebrawat, S/o Shii Harish Chander, Age 

about 52 years, presently working as the Assistant Commissioner, 

Kendiiya Vidyalaya Sangathan, Guwahati Region, Maligaon Chariali,, 

Guwahati-12, do hereby verily that the statement made in 

I' 	 paragraphs L 	 are true to my knowledge and 

those made in paragraphs 2., 	 are based on records. 

And I sign this 'verification on this I the day of Cei 

2002 at Guwahati. 

Place Guwahati 

V 
	

DEPONENT 
• 
a 
	 .01 

Date: 	_lQ—OZ_ 

- 


